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(Order per Hon'ble fShri R.Rangarajan, Member (R) ).
1] |

! .
i . ‘
|

1 .
' |

Heard Sri ﬁia.Uijay Kumar , counsél for the applicant

4 £
‘ |

and S?i N.R;Dauaraj.;étanding counsgel|for the respondents.
i t 1 ‘
L \ |

. |
2. The applﬁ:ant herein whilaworking as EDBPM, Cheluvuru,
1! , |

Uiniénagaram Digtrxct had committed;certa%n irreqularities, for:
I . L A ,LW\KIC:.L—[IJ'

' 1 . .
which a detailed disciplinary Procaedlngs wepe helld. Tha Enquiry
' [

I F
. ) M 1 | : :
ofPicer he].chh'a‘i:geé' levelled againgt tha applicant, are proved.
) \

©o ‘ ; | _ .
The bisciplinary authority after considering thsjfindings erorded
' |
‘ 1

‘ I ! . g -
by the Enquiry Uffiéer. by proceedings No .F3/Misc-86/91 . dtd0-1-93
o b , ! | \
(Anriexure-I11 to the 0A) imposed the punishmant of removal of the
1 ‘

appiicant from‘sarui:e. Agaigst tﬁa aai& ordar
' |

of removal |the

i N ) 1 i *
appllcant submxtted a memor endum of [ appeal dt,20-4-93 (Annexure-II :

pages 27 to 50 of tJa-UA).' |

! |
1
! |

3. The Appelllate authority by his proceddings No.STY/13-111/

b

-l- .'. : Sl - ' |
PYRM dt ,14=9-34 rejécted tha sppeall and confirmed the puni hment ,
. N N | ;

: o _ . |
4, The applicant has filed |this DA chalienging the |orders

of' the disciplinaFy authority ag well ab that of the Appellate
. ' |

Authority. g i

! [

b , |

laarnéd caﬁnéﬁl for

5S¢ Durlng.twe course of argumenﬁs, the
. i1

. | . .

the éppliCant Qmeitted that the;appe}i&ta author ity has [not

I _ .
-

cbnaidered various grounds raisbé by him in hiss memorandum of

' | .

| 5
appeal dt.205ﬂ495.- ' f

' N [ ..
| RNt . || V/

00003.
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6. Though tha'lLarned cnunsali?t the reapondents submiltted
\

that the appeal has be n disposed of[but ha has no ob jection [[if

order ,

the eppellete authorit y/is set aaidaiand the appeal is remitted

- ‘ - Il oo short -

back to the appellata authority in uLeu of tha/rabsuning given b
’ apl

1 G(G) I‘
the appellete authority //lJe have considered the |order of th
L | | ’

llete authority. Tha appellate authdrityfhaa re-produced the

. i
articles of charges. and in last thréa:paras accordad reasons, which

i i

in our opinion does not acount to cohside&-ﬁach and esvery ground

raised by the applicent in the appagl. ﬁurther the appellete autho-

e
"'|

. | ‘ _
rity has not applied| his mind and ﬁés nat gpeceflically recorded
. e :

I |
findings whaether the Disciplinary Authority hadjgiven all the
|

oppchuiby, « T ( ;
- to t he applicant during the course of enquiry, whether

- . ’ f | Ja W’r
the punishment imposed by the disciplinary suthority was ebgéLt.'
. ' |- :

|

. . ! |
In that visw fﬁe fé'l:it'appropriqﬁa to remkit| the matter to the
R i’ \ '
. i | .
appellete authority/ with a direction to reconsider the apgeal
o !l "

of the a;:plicanjt in |accardance Ui.tlfl\; the law. In case, the applicant
. | '

o |
desirés an opportunity of baing hesrd, the appellete authorit
, L :

provide him the same. : ‘}: |
’: [

7 Hence E“ pass the folﬁéuing‘ordar s

|

(a)The grder dt. 14~9-94 passad by tLé Appallatl'
Auth rity is set aaide, :

1 1 .
(b) The ‘Appellete ﬂuthoruty is directed to consider
afrash the appeal dp.20-4-93 in [accordance Lith

i
!

the rules; |
. |

, 1
(c¢)In case the applic%ét deaxrea an opportunity of

| . pergonal hearing, the aama ‘shall be given o

| 2 i
i . him, I |
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Be ; In \liBl:J of |theidbove, the ﬂ_‘rigina]t Application is

'

dispm:aad of . No order|as to costs,
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IN THE CENTSAL ADMINISTRATIVE TRIBUNAL ° ¥,
- HYDEZRA 33D

THI WP BLE SHRT RLRANGARAJAN @ M(A)

AND
THE HOW'BLE SHRI B.5.J31 PARAMESHUWAR :

M (3)

Dated: i % (_'—11/[: ‘/Q;L

ORDER/ ILDGMENT

M. = TP

Admittad a Interim Directions
Issued.

- Alldguwad
Disposed of wth—DITETtioms
Dismisked

Dismisskd as withdraun
Dismisszd\ for Default

Ordered/Re\jected
No order as\ta costs.
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